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matter of Urgent Public
Importance
[Shri Ranga)

An Hon. Member: All aspects.

, Mr, Speaker: I am not going to
give a ruling in advance. All hon.
Members have got the motion before
them. It they speak irrelevently, I
will pull them wup.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE

SwrrrErs’ STRIKE IN DErLHEY AND
POLICE FIRING

Dr. Ram Subhag Singh (Sasaram):
Under rule 187, of the Rules of Pro-
cedure and Conduct of Business in
Lok Sabha, I beg to call the aitention
of the Minister of Home Affairs to
the following matter of urgent public
importance, and request that he may
make a statement thereon:

The sweepers’ strike in Delhi and
the police firing on the 31st July
1957.

Mr. Speaker: I have allowed the
adjournment motion. So far as this
matter is concerned, this will also be
discussed then. Therefore, it is un-
necessary to make a statement.

Shri M. L. Dwivedi (Hamirpur):
The hon. Minister has been pleased
to say that the strike has been
called offf May 1 know if Govern-
ment have agreed to certain demands
of the sweepers or there is any
thing?. . (Interruptions).

Mr. Speaker: The subject of the
motion is there, for discussion today.

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): What time?

Mr. Speaker: At 16-00 hours to-
day. Under the rules, the debate will
go on for 2} hours and the question
will be put at the end. The previous
practice, during the time of the
previous Government was different;

to Starred Question
No. 638

it could be talked out. Now ths
question has to be put wunder the
rules,

BUSINESS OF THE HOUSE

The Minister of ° Parliamentary
Affalrs (Shri Satya Narayan Sinha):
With your permission, I rise to an-
nouace the order of Government busi-
ness in this House for the week com-
mencing Monday, the Sth August:

1. Consideration and passing of
the Essential Services Mainten-
ance Bill 1957. This Bill is set
down for introduction today.

2. Discussion and voting of
Demands for Grants in respect
of the Ministries of transport and
Communications, Information and
Broadcasting, Rehabilitation, Steel,
Mines and YFuel, and Works,
Housing and Supply.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 636

The Minister of Commerce (Shrl
Kanungo): In the supplementaries
to Starred question No. 636 in the
Lok Sabha on the 30th May, 1937, a
question was put by Shri Kodiyan as
to why the Union Public Service Com-
mission was not coasulted by the
Khadi and Village Industries Commis-
sion when it took over the services of
the employees of the All India Khadi
and Village Industries Board. My
answer to that question has been re-
corded as follows in the proceedings:—

“They were consulted at several
stages. The services of most of the
people to be recruited were of such
a specialised nature and therefore,
they were recruited by the Board
itself. While taking over them,
their services and terms were the
same and the Union Public Ser-
vice Commission were also con-
sulted”.

The correct position, however, is that ™
the Khadi and Village Industries Com-
mission is a statutory body set wup
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ment of & Commission of

Enquiry re. emoluments

and conditions of Service

of Central Government

Employees

under the Khadi and Village Indus-
tries Act (No. 61 of 1956) and consul-
tation with the Union Public Service
Commssion is not mandatory under the
provisions of the said Act in respect
of the appointments under the former
Commission. The Union Public Service
Commission was, therefore, not con-
sulted when the employees of the All
India Khadi and Village Industries
Board were taken over by the Khadi
and Village Industries Commission on
ist April 1957.

STATEMENT RE: APPOINTMENT OF
A COMMISSION OF ENQUIRY RE:
EMOLUMENTS AND CONDITIONS
OF SERVICE OF CENTRAL GOV-
ERNMENT EMPLOYEES

The Minister of Finance (Shri T. T.
Krishnamachari): Mr Speaker, Sir,
on Fridav. the 19th July, Government
indicated that they were considering
the auestion of instituting an enquiry,
inter alia, into the structure of emolu-
ments and the conditions of service
of the Central Government employees
Government have now reached a deci-
sfon on this matter It is proposed to
appoint a Commission of Enquiry to
go into this and other related ques-
tions.

Mr. Justice Jagannadha Das, Judge
of the Supreme Court, has kindly
agreed to be the Chairman of the
Commission. He will be assisted by
four other members whose names I
expect to be able to announce short-
ly..

The terms of reference to guide the
work of the Commission are as
follows:—

The Commission shall

(i) examine the principles which
ghould govern the structure of emolu-
ment and conditions of service of the
Central Government employees;

(ii) consider and recommend what
changes in the structure of emoluments
and conditions of service of different

Maintenance Bil,
No. 636

classes of Central Government emplo-
yees are desirable and feasible, keep-
ing in mind the consideration men-
tioned in para 2 below; and

(iii) recommend in particular the
extent to which benefits of the Central
Government employees can be given
in the shave of amenities and facilities.

2. In making its recommendations,
the Commission will take into account
the historical background, the econo-
mic conditions in the country and the
mmplications and requirements of deve-
lopmental planning and also the dis-
parities in the standard of remunera-
tion and conditions of service of the
Central Government employees on the
one hand and of the emoloyees of the
State Governments, local bodies and
aided institutions on the other, and
other relevant factors

ESSENTIAL SERVICES MAINTEN-
ANCE BILL®*

The Minister of Home Affairs
(Pandit G. B. Pant): Sir, I beg to
move for leave to introduce a Bill to
provide for the maintenance of certain
essential services and the normal life
of the community.

Shri Sadhan Gupta (Calcutta-East):
1 oppose this, Sir.

Several Hon. Members: We oppose
this

Mr. Speaker: Hon. Members might
have waited till I put the question,
and then opposed it. As it is, I do not
know what is it that they are opposing.

I will put it before the House and
then they can oppose. Otherwise,
what is it that they are opposing?

The question is;

“That leave he granted to intro-
duce a Bill to provide for the
maintenance of certain essential
services and the normal life of the
community.”

Several Hon. Members: We oppose
it.

*Published in the Gazette of Ind ia Extraordinery Part II, Section 2

dated 3rd August 57 pages 403—406.



